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All State Co-operative Banks (StCBs) and
District Central Co-operative Banks (DCCBs)

Dear Sir,

Section 6 of the Banking Regulation Act, 1949 (As Applicable to Co-operative
Societies) — Forms of Business in which co-operative banks may engage

A reference is invited to Section 6 (1)(f) of the Banking Regulation Act, 1949 (AACS),
in terms of which co-operative banks may engage in managing, selling and realizing
any property which may come into their possession in satisfaction or part satisfaction
of any of their claims. As per Section 9 of the said Act, banks should not hold any
immovable property howsoever acquired, except such as is required for its own use,
for any period exceeding seven years from the acquisition thereof. A number of
cases of violation of the provisions of Section 9 by co-operative banks have been
reported to us.

2. It is hereby directed that State and Central Co-operative banks should not acquire
any property which is not required for their own identifiable / justifiable use. In case,
non-banking assets acquired by the banks in satisfaction of claims cannot be put to
such use, they should be disposed of within the period stipulated under Section 9 of
the Act, ibid. These instructions must be noted for meticulous compliance.

Yours faithfully,

(R C Sarangi)
Chief General Manager
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